
[20 November, 2001] RAJYA SABHA 

THE MINISTER OF STATE INTHE MINISTRY OF COMMERCE AND 

INDUSTRY (SHRI RAJIV PRATAP RUDY): 

(a) and (b) There has been a decline in the prices of arecanuts and its 

products due to good production and reluctance of the buyers to offer a 

remunerative price. 

(c) No, Sir. 

(d) The Government has already increased import duty on arecanut from 

35% to 100% last year. 

Ban on Import of Coconut 

180. SHRI H.K. JAVARE GOWDA: Will the Minister of COMMERCE 

AND INDUSTRY be pleased to state: 

(a) whether Government are aware that due to large scale import of coconut 

and its products, south Indian farmers are suffering and not able to meet the cost 

of production due to fall in prices; and 

(b) if so, whether Government have any plan to ban the import or proposing 

higher import duties and if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE 

AND INDUSTRY (SHRI RAJTV PRATAP RUDY): (a) and (b) In accordance 

with the economic liberalization policy being followed since 1991 and also in 

tune with India's international commitments, all the quantitative restrictions on 

imports of commodities, earlier being maintained on account of balance of payment 

reasons have been removed. The items on which these QRs have been removed 

include coconut and coconut products also. However, import of copra and 

coconut oil is allowed only through State Trading Regime and the exclusive 

agency for import of these products is State Trading Corporation (STC). 

To provide adequate protection to the coconut farmers in the country, the 

import duty on coconut and copra has been increased from 35% to 70% in the 

budget for the year 2001-2002. Similarly, the import duty on coconut oil has 

also been increased. Whereas the increase in the case of coconut oil (crude) is 

from 45% to 75%, the import duty on refined coconut oil has been raised from 

45% to 85%. 
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